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'THE BANKING LAWS (AMENDMENT) ACT, 198y

N

No. 64 oF 1984

[11th September, 1984.]

An Act further to amend the State Bank of India Act, 1955, the State

‘ Bank of India (Subsidiary Banks). Act, 1959, the Banking Com-
panies (Acquisition and Transfer of Undcrtakmgs) Act, 1970 and
the Banking Companies (Acqmsmon and Transfer of Undertak-
ings) Act, 1980. =

Be it enacted by Parhament in the ‘Thirty- ﬁfth Year of the Repubhc
- of India as follows:— : :

L. This Act may be ca]led the Banklng Laws (Amendment) Act 1934, tS:lIorr
| 1tie, -

2. Inthe State Bank of India Act 1955, after sect1on 43, the follong Insertion.

section - sha11 be inserted, namely:— of new
S section

43A in
Act 23
_ . . , of 1955, .
“43A. (1) No officer, adviser or other employee: [other than an Bonus,
A employee within the meaning of clause (I13) of section 2 -of the -
- 21 0f 1965, Payment of Bonus Act, 1965] of the State. Bank shall be ent1tled to
be paid any bonus.

(2) No employee of the State Bank, being an employee W1th1n

the meaning of clause (I3) of section 2 of the Payment of Bonus Act,

210f1965, - 1965, shall be entitled to be paid any bonus except in accordarice
with the prov191ons of that Act.

(3) The provisions of this section shall have effect »notWIth-
standing any judgment, decree or order of any court tr1buna1 or
other authority and notwithstanding anything contained in any other

14 of 1947.  provision of this Act or in the Industrial Disputes Act, 1947, or any
other law for the time being in force or any practice, usage or
custom  or any contract, agreement, settlement award or other -

instrument.”. B
3. In the State Bank of India (Subs1d1ary Banks) Act 1959, after Insertion
section 50, the following section shall be inserted, namely:— - of ;mw
. i . section
50A in Act
-38 of 1959,

“50A. (1) No officer, adviser or other employee [other than an Bonus,
- employee within the meaning of clause (13) of section 2 of the Pay-
210£1985. - ment of Bonus Act, 1965] of a subsidiary bank shall be entitled to be
' . paid any bonus.
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Insertion
"of new
section
12A in Act
5 of 1970

Bonus.

Insertion
of new
section
"12A in Act
40 of 1980,

Bonus,

(2) No employee of a subsidiary bank, being an employee within
the meaning of clause (13) of section 2 of the Payment of Bonus Act,
1365, shall be entitled to be paid any bonus except in accordance
with the provisions of that Act.

(3) The provisions of this section shall have effect notW1thstand-

21 of 1965,

ing any judgment, decree or order of any court, tribunal or other -

authority and notW1thstand1ng anything contained in - any other
provision of this Act or in the Industrial Disputes Act, 1947, or any
other law for the time being in force or any practice, usage or cus-
tom or any- contract, agreement settlement, award or other instru-

) ment 7.

4. In- the Banking Companies (Acquisition and Transfer of Under-

takings) Act 1970, after sect1on 12, the followmg section shall be inserted,
namely:— _

“12A. (1) No officer or other employee [other than an employee

- within the meaning of clause (I3) of section 2. of the Paymen,t of .

‘Bonus Act, 1965] of -a correSpondmg new bank shall be entitled to be
paid any bonus. .

(2) No employee of a corresponding new bank, being an em-
ployee within the meaning of clause (I3) of section 2 of the Payment
of Bonus Act, 1965, shall be entitled to be paid.any bonus except in
accordance with the provisions of that Act.

(3) The provisions of this ‘section shall have effect notwithstand-

" -ing any judgment, decree or order of any court, tribunal or other

authority and notwithstanding anything contained  in ‘any. other

provision of this Act or in the Industrial Disputes Act, 1947, or any
© other law for the time being in. force or any practice, usage or custom -

‘or any contiact, agreement, settlement, award or other 1nstrument ?,

5. In the Bankmg Companies (Acquls1t1on and Transfer of Undertak- '

lngs) Act, 1980, after sect1on 12, the followmg section shall be 1nserted
n.amely —

&

.“12A. (1) No officer or other employee_ [other than ax{_ employee‘
within the meaning of clause (13) of section 2 of the Payment

of Bonus Act, 1965] of a correspondmg new bank shall be entltled to
be paid any bonus S ot .

14 of 1947.

21 of 1965.

21 of 1965.

14 of 1947.

21 of _196..5.

(2) No employee of a correspondmg new bank, belng an em-

~ployee within the meaning of clause (13) of section 2 of ‘the Pay-
ment of Bonus Act, 1965, shall be entitled to be paid any bonus ex-

- cept in accordance with the provisions of that Act.. !

(3) The provisions of this section shall have effect notwithstand-
ing any judgment, decree or order of any court, tribunal or other
authority and motwithstanding anything contained in any other

provision of this Act or in the Industrial Disputes Act 1947, or any
~ other law for the time being in force or any practice, usage or custom
or any contract, agreement, settlement, award or other instrument.”. .

21 of 1965.

_ 14 of 1947.



